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BEFORE THE NATlgNﬂ-LOGREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 892 OF 2022

IN THE MATTER OF:-
Prem Mohan Gaur ... Applicant

Versus

National Authority of India &Ors. ... Respondents

COMPLIANCE REPORT ON BEHALF OF RESPONDENT
— NATIONAL HIGHWAYS AUTHORITY OF INDIA IN
FURTHERANCE OF ORDER DATED 12.07.2023 OF THIS
HON’BLE TRIBUNAL

The answering respondent respectfully submits as under:-

1.  That before adverting on the merit of the complaint the
answering respondent respectfully brings to kind notice of the
Hon’ble Tribunal regarding the factual status.

2.  That the present report is with reference to the subject
matter pending before the Hon’ble Tribunal in view of the order
dated 12.07.2023 passed by Hon’ble Tribunal.

3. That the answering Respondent NHAI is a statutory body
constituted under the National Highways Authority of India Act,
1988 for the development, maintenance and management of
National Highways vested in or entrusted to it.

4.  That all the National Highways in terms of Section 4 of the
National Highways Act, 1956 vest in the Union and in terms of the
Rules made thereunder, the National Highways Authority of India
act as the Executing Agency in respect of the stretch of the
National Highways vested in or entrusted to it by the Central
Government.



5. That under Section l$ﬂ 1e NHAI Act, the central
government is empowered to vest or entrust any National Highway
in the Authority. Section 11 of the NHAI Act reproduced is below
for the convenience of this Hon'ble Court.

“11. Power of the Central Government to vest or entrust
any national highway in the Authority.—The Central
Government may, from time to time, by notification in the
Official Gazette, vest in, or entrust to, the Authority, such
national highway or any stretch thereof as may be specified
in such notification.”

6.  That the Government of India through MoRT&H declared
the National Highway including the section from km 33+000 to
km 59+063 of NH — 148NA (approx. 26.000 km). NHAI had
resolved to construct six lane access-controlled highway from
junction with Sector-62/65 dividing road on Faridabad-
Ballabhgarh Bypass to junction near KMP Expressway with NH-
148N (Delhi Vadodara Expressway) Section of NH-148NA from
Km. 33+000 to Km. 59+063 in the State of Haryana.

7. That the present complaint is with regard to the acquisition
of land for development of economic corridor, inter corridors and
feeder routes under Bharatmala Pariyojana, at NH-148 NA to
DND Faridabad bypass Junction with Delhi Vadodara Expressway
interchange at KMP on the stretch of land.

8.  That the project in issue is of National importance and aims
at providing the hassle free, congestion free, smooth and time
saving connectivity between destination points. The project has
been developed with the intention to reduce the travel time and
thus fuel consumption which will result in reducing the air
pollution in the Region.

09.  That the acquisition proceedings have been carried out by
Competent Authority cum DRO, concerned, for public purpose in
the public interest after following due process of law as per the
provision of NH Act, 1956 and the relevant provision of
RFCTLARR Act 2013.



10.  That the notification under section 3A of the NH Act for
District Nuh was issued on 20.12.2018 & 13.05.2021. Thereafter,
the notification under section 3D of the Act was issued on
05.12.2019 & 13.12.2021 respectively. It would not be out of place
to mention here that on the publication of the declaration under
sub-section | of section 3D, the land shall vest absolutely in the
Central Government free from all encumbrances. As per the
revenue record, the land bearing Khasra No. 30//3 and 30//8
situated in the Revenue Estate of Village Kiranj was recorded as
Gair mumkin under the ownership of Gram Panchayat in the
revenue record. The compensation of the land acquired from above
mentioned Khasras has already been disbursed to the Gram
Panchayat, Kiranj by the Competent Authority cum DRO Nuh. It
is worth mentioning here that the Gram Panchayat did not raise
any objection during the acquisition proceedings.

11. That the NHAI awarded the work of Construction of
Highway to Concessionaire M/s Dineshchandra Giriraj Infra. Pvt.
Ltd. on 07.08.2020 and contract was executed on 21.10.2020
under HAM mode. The Concessionaire has completed the work of
the project and the same is under O&M.

12.  That the petitioner/complainant has leveled false allegations
against the answering respondent with some ulterior motive with
the intention to get undue benefit. The complainant tried to
pressurize the answering respondent by filing number of RTI
applications and PGs before filing the present complaint. The RTI
applications and PGs of the complainant were duly replied as per
the norms. The present complaint is after thought idea of the
complainant to get the relief from the Hon’ble Tribunal for which
he was not legally entitled.

13. That in order to maintain the ecology and environment, a minor
bridge has been constructed by the Concessionaire of NHAI
without disturbing the pond at Village Kiranj. Perusal of the site
reveals that there is pond on right hand side of highway towards
Sohna, situated in the Revenue Estate of Village Kiranj (Nuh) and
the same is beyond the Right of Way of the present project. The
same has not been touched by the Concessionaire of the answering
respondent in anyway while constructing the present highway.



14. That various structures have al§ady been constructed by the
Concessionaire of NHAI for cross movement of the people. The
structures on highway have been constructed as per site
requirement as assessed by the DPR Consultant and reviewed by

Independent Engineer.

15. That vide order dated 12.07.2023, this Hon’ble Tribunal
directed the National Highways Authority of India to file a
compliance report providing factual status of grievances raised by
the Applicant in its Original application which report is as under:

A. POND AT KM. 54+500:

i. It is kindly apprised that Highway crosses Haryana
Irrigation Canal at Km. 54+500 and to maintain the
ecology and environment, a minor bridge has been
constructed over it without disturbing the pond. The
Highway alignment at the location has been designed
considering the guidelines for design of Horizontal &
Vertical curves for Highways and as per relevant IRC
Codes by the DPR Consultant duly considering all the
features along the Highway and has been reviewed by
Independent Engineer.

However, as far as matter of encroachment on pond is
concerned, the allegation is far away from the truth. The
fact is that there is a pond on the right hand side of the
highway in Village Kiranj which falls beyond the RoW of
Highway and the same has not been disturbed by the
Concessionaire of NHAI during the construction of the
highway. The land measuring 3 Kanal 13 Marla and 8
Marla from Khasra no. 30//3 & 30//8 respectively, situated
in the Revenue Estate of Village Kiranj, District Nuh was
acquired vide notification u/s 3A and 3D of the NH Act
1956, Notification no. S.0. 6240 (E) dated 20.12.2018 and
S.0.4367(E) dated 05.12.2019 respectively. After
issuance of notification u/s 3D of the NH Act 1956, the
notified land absolutely vest in the Central Government



free from all encumbrance. It is pertinent to mention that
perusal of the notification u/s 3D of NH Act — 1956 reveals
that the said land is Gair mumkin and Gram Panchayat is
recorded as owner. As per revenue record khasra numbers
30//3 and 30//8 belongs to Gram Panchayat and
compensation of the said acquired land stands disbursed
to Gram Panchayat. It is also apprised that as per the
record of this office, Gram Panchayat did not raise any
objection in respect of acquisition under section 3C of
NH-Act 1956. The pond in question on the right side of
highway still exists at the site.

Relevant documents qua acquisition of aforementioned

land (3D Gazette Notification) are annexed herewith

and marked as ANNEXURE - A.

Land Acquisition Plan

ii. It is further submitted that the development of project
Highway has caused no damage to the pond existing
on right hand side of highway toward Sohna adjacent
to Haryana Irrigation Canal. Further, NHAI through its
concessionaire, in order to retain the functionality of
Canal of Haryana Irrigation constructed Minor Bridge
of size 3X16.67m as per GAD approved by Haryana



[rrigation Departlﬁlg' 15 addition to various other
structures provided all along the Highway.

B. CULVERT RESTORATION:

1. There is a culvert for passage of water on Sohna —
Palwal Road near the VUP at Km. 53+100 on Project
Highway. The culvert is observed to be beyond the
RoW of Project Highway and has not been disturbed
during construction of Highway. The said culvert has
been constructed by PWD Department, Haryana and is
beyond the RoW of National Highway which is for 2-
lane width. Even on inspection, it was found that the
culvert is fully intact however, with earth fill due to
recent rains. Concessionaire of the project has cleared
the culvert of any earth fill. Though, the same was not
damaged as a result of the construction of National
Highway. It is also kindly brought to the notice of
Hon’ble Tribunal that a new VUP on the Sohna —
Palwal road has been constructed with span
arrangement 2x30m considering future widening from
existing 2-lane to 4-lane, therefore width at location of
crossing has increased.

A photograph of the location clearly depicting the
present position is herein as under: -
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Culvert post cleaning
C. COMPENSATORY PLANTATION:

i. In respect of allegation of “number of trees
cut/illegally fell and compensatory plantation”, it is
kindly apprised that during the DPR stage a joint site
inspection with concerned forest officials was carried
out to identify land/trees of forest department. Proposal
as per identification of Forest Department was
submitted by NHAI for approval of Forest Department
and the permission was accorded by Forest Department
vide letter no. 9-HRB080/2021-CHA dated 14.06.2021
and letter no. ADM-D-3-9558/8935 dt. 07.12.2020 for
use of forest land for non-forest purpose. An amount
of Rs. 12,76,657.00 was deposited for Nuh District and
Rs. 9,37,238.00 for Gurugram District against
CAMPA fund which includes Compensatory
Afforestation. Plantation for the same was to be carried
out by concerned Forest Department. It is further
submitted that NHAT has already deposited amounts as
per demand of CALA for acquisition of land for
highway development as per awards declared. Upon
verification of site, only after payment of



compensation toSgﬂ'fZlandowners by CALA, the
physical possession of land was handed over to NHAI
for construction of Highway Project.

Documents qua permission of Forest Department is
annexed herewith and marked as ANNEXURE - B.

il. Further, it is also pertinent to mention here that in view
of its commitment towards betterment of environment,
NHAI on its own, through its concessionaire has
planted more than 6000 plant/trees on the Toll Plaza
located at Km. 55+400 of project highway and recently
more than 40,000 seed ball have also been sowed in the
lands available within the RoW of National Highway=
on this particular section of project. It is also proposed
to plant more trees/plants through Concessionaire.

Pictures of plantation drives carried out from time to time on the Project
Highway are as under:-
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2 Further herein below is the point wise response on the
issues raised by the Applicant in its Original Application:

SL Contentions NHAI’s Response
No.

1 The NHATI has cut 441 trees | The allegation levelled by the complainant is false and
from Hajipur woodlot, | hence denied. As already explained in para-C above,
Forest ~Land  without | that during DPR stage joint site inspection with
permission including that | concerned forest officials was carried out to identify
of 200 kikar/ mesquite (tree | land/trees of Forest Department and necessary
banned to cut in Haryana). | permissions were obtained from the Forest Department
for diversion of Forest Land. The contents of para ¢
above are reiterated here, the same has not been
reproduced for the sake of brevity.

It is further submitted that as per the damage report of
Forest Department issued after ascertaining factual
position, only 263 trees were cut and not 441 as alleged
by the complainant. In this context, may kindly refer
damage report furnished by DFO-Gurugram, wherein, it
has been stated that the damage report No. 035/0502
dated 18.01.2022 was issued and compounded in
J accordance with section 68 of IFA, 1927 and




compensation of Rs. 58,940 was received by Forest
Department,

The NHAI diverted the
Hajipur woodlot, Forest

Land  without taking
approval from MoEF&CC
in accordance with

procedure laid down under
Forest Conservation Act,
1980 and destroyed the
woodlot by dividing it into
two halves and one side
being completely
inaccessible from any side.

In this regard, it is submitted that as per the report of
Forest Department, there is no woodlot at Hajipur
Village. So, the question of diverting the Hajipur
woodlot or dividing the forest land into two halves does
not arise.

As regards the development and construction of the
highway on the forest land, it is submitted that the work
of development of project highway in the affected reach
was undertaken only after receipt of “In-principal”
approval from MoEF&CC. The contents of para C
above are reiterated here, the same has not been
reproduced for the sake of brevity.

The NHAI held in the
Project Note containing
Justification for locating
the Project in the forest
land submitted to
MoEF&CC via proposal
No
FP/HR/ROAD/44420/2020
that "This project aim to
improve connectivity
particularly on economic
corridors, border areas and
remote areas with an aim of
rapid and safe movement of
cargo to boost exports".
However, no connectivity
even the service road is
absent from the area where
land has been taken for
highway including one
pond, several protected
trees, village
woodlot/charagah land and
two panchayti raastas.

It is submitted that the allegation raised by complainant
regarding connectivity is totally misconceived. The
complainant has failed to appreciate that present project
provides crucial linkages and connectivity between
various Towns and cities by providing linkages between
various distant Highways.

The project “Construction of 6 lane access — controlled
highway from Junction with Sector 62/65 dividing road
on Faridabad — Ballabgarh Bypass to Junction near
KMP Expressway with NH-148 NA (Delhi Vadodara
Expressway) Section of NH-148 NA (Design Ch.
33.000 to Ch. 59.063) in the State of Haryana on Hybrid
Annuity Mode under Bhartmala Pariyojana” aims at
providing hassle free, smooth and safe connectivity to
road users travelling from Delhi — NCR to Delhi —
Vadodara Expressway and has significantly reduced the
travel time lowering the fuel emissions and
environmental pollution levels in the area. Sufficient
number of structures for cross movement and water

passage have been constructed in the highway stretch in
the said Greenfield section.

In the matter of provisioning of service road, it is
apprised that the Project length in urban area (brown
field alignment) i.¢. on Faridabad Bypass has provision
of 3 lane service road on each side but in the pointed out
reach the highway traverses through Greenfield
therefore, no provision of Service Road has been given
as per standard practice.




That the NHAI is only
concerned with minting
money as denied access to
the Project for local
residents by  giving
weightage to functioning of
Toll Plaza while blatantly
violating the principle of
sustainable development
and National Forest Policy
1988.
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That the allegations are wrong and hence denied. It is
submitted that the NHAI was created through the
promulgation of the National Highways Authority of
India Act, 1988. Section 16(1) of the Act states that the
function of NHAI is to develop, maintain and manage
the National Highways and any other highways vested
in, or entrusted to, it by the Government of India.
However, the NHALI is not a profit making organization
but to aim development of Highways for economic
growth and development of the Nation in a sustainable
manner.

That the Deputy
Commissioner Gurugram
and the Block revenue
Development and
Panchayat Officer Sohna
did not take any action
despite the site visit by
BDPO regarding
destruction of Hajipur
| woodlot Forest Land and
spoiling the revenue rastas
by NHAL

The detail regarding the woodlot forest has already been
given in the above paras and the same is reiterated and
has not been repeated for the sake of brevity.

The allegation with regard to spoiling of revenue rasta
is totally vague as per site condition. It is however
submitted that sufficient number of new structures for
passage of local residents across the highway have been
constructed in the entire section of highway. In a length
of 20 Kms passing through green field alignment around
40 structures have been constructed to facilitate
movement across highway.

That the Deputy
Commissioner Palwal did
not take any action to
safeguard the Paroli village
revenue rasta with Khasra
No 98, which has become a
site of water logging in
Monsoon and connected to
Hajipur Woodlot Forest
Land and has been spoiled
due to disoriented
overbridge with improper
dimensions, by NHAI in
violation to  Principal
Secretary to Govt.
Haryana, Development &
Panchayat Department.

It is submitted that underpass at Km. 50+900 near Paroli
Village has already been constructed to facilitate the
movement across the Highway. It is further apprised
that number of  over bridges/Vehicular
Underpasses/Minor Bridges and other structures etc.
have been constructed as per the design of highway
considering relevant codes and specifications duly
reviewed by the Independent Engineer.

There is no waterlogging in this Section of highway.
The traffic is smoothly plying using the underpass. It is
also clarified that as per the report of forest department
there is no woodlot forest land at Hajipur. Therefore the
spoiling of woodlot forest land does not arise.

The Haryana  Forest
Department made a faulty

It is denied that the Haryana Forest Department made a
faulty report. Reference is invited to damage report no.
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Forest Offence Report
which did not include the
200 mesquitte trees so cut
from  Hajipur  Gochar
Forest Land and held the
contractor responsible for
the offence instead of the
NHALI violating EC Part B
— General Condition (xiv)
which stipulates "The
project  proponent s
responsible for compliance
of all conditions in
Environmental Clearance
letter and project proponent
cannot absolve
himself/herself of  the
responsibility by shifting it
to any contractor engaged
by project proponent”.

035/0502 Jated 18.01.2022 whereby due to violation of
Section 4 (General) of PLPA, 1900 action has been
initiated by the Forest Department. As such the offence
stood compounded in accordance with section 68 of
IFA, 1927 and penalty/compensation of Rs. 58,940 had
been deposited by the concerned.

Further, NHAI has not violated any of the conditions of
the in-principle approval granted to it by the
MoEF&CC.

The Forest Department
Haryana did not take
concrete measures to stop
destruction of pond, water-
courses, illegitimate tree
cutting and destruction of
Hajipur Woodlot Forest

NHAI has acted pursuant to requisite permissions
granted to it by various departments and has not done
any destruction to pond, water-courses, etc. Further, it is
submitted that as per Report of Forest Department there
is no woodlot at Haijpur Village. So, the question of
destroying the Haijpur Woodlot does not arise. The
allegation raised against various Govt department is

Land despite multiple | vague and incorrect.

reminders from

MOoEF&CC.

That, Kiranj Panchayati | The said location is adjacent to Sohna — Palwal road

Rasta which extends from
National Highway-919 to
Khasra No. 3//11/2 and
falls on the right of Khasra
No. 7//5/1,2//5, 2//16,
2//15, 3//11/1 which is a
part of depression and form
has been illegitimately
blocked while constructing
upon a private pond
abutting it thus leading to a

crossing at Km. 53+100 of project highway. As detailed
in above paras, underpass have been constructed with
span arrangement 2x30m considering future widening
from existing 2-lane to 4-lane of Sohna Pawal highway.
As far as matter of flooding at the location is concerned,
the said allegation is away from the truth. That a culvert
is also at the same location across Sohna- Palwal road
beyond RoW of project Highway and the same has not
been damaged by the Concessionaire during
construction. Rather, the same has been cleaned by
Concessionaire. Further, underpass of 4X4m has been
constructed at Km. 52+440 which is presently being

<



water logging site with a
danger of flood.
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used for cross movement of local villagers and another
structure of size 3 X 3m has been constructed at Km.
52705 for crossing of water as well as pedestrians. The
reply given in Para B above may please be read as part
& parcel of this para also.

10

That the NHAI has
encroached upon the Kiranj
Panchayat Nala  with
Khasra No. 91 & 92 which
served Hajipur as well as
Kiranj.

It is submitted that Khasra number 90 has been acquired

by CALA (DRO - Nuh) for Highway Development
after following due procedure as envisaged under the
National Highway Act- 1956 and relevant provisions of
RFCTLARR Act -2013.

Award for the said survey no. was declared by CALA.
In so far as Survey No. 91 & 92 is concerned, the same
have not been acquired and perusal of the Land
Acquisition Plan reveals these Khasra numbers falls
beyond the RoW of highway.

11

That the Project which
destructed the natural
resources of local residents
(Woodlot Forest Land,
Pond, water-courses) is of
no use to them as no access
to the same has been given
violating fundamental right
to access for roads, despite
the local M.P's
recommendation and XEN
PWD report made at
direction of DC Nuh for the
benefit of 3 lakh people in
accordance with Indian
Road Congress rules.

The said project has been developed as access controlled
highway in order to provide congestion free, smooth &
time saving connectivity to road users. It is further
submitted that the detailed reply regarding woodlot
forest land & provision of Service Road has already
been given in above paras. The highway has been
constructed by the technical experts as per the approved
drawing & design.

12

The only Pond of Gram
Panchayat Kiranj, notified
under HPWWMA act has
been filled for Project
without taking NOC and
despite the orders of Chief
M.P, of Haryana.

The detailed reply regarding the pond has already been
given in above paras. NHAI reiterates its stands as
detailed in above paras of compliances report.

13

The mini-bridge of village
Kiranj over the Gurugram
Canal has been destroyed
by NHAIL

Minor Bridge over canal has been constructed as per
GAD approved by Haryana Irrigation Department. It is
submitted that NHAI has not caused any damage to
existing mini bridge of Village Kiranj over the
Gurugram Canal.

<)
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| [TZ' [The Hajipur Woodlot is
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Forest Land in accordance
with its dictionary meaning
as well as other laws laid by
Hon'ble Supreme Court of
India in various judgments
from time to time.

The detailed reply regarding Hajipur woodlot has
already been given in above paras. It is also submitted
that DFO Gurugram has already clarified that the
Haijpur village land was not categorized under Aravali
plantation area/PLPA-1900 section 4 & 5 and
Protected/Reserved Forest.

15

That trees were also cut
illegitimately from the
banks of Kiraninala and
Kiranj pond.

NHATI has not cut any trees illegitimately from the banks
of KiranjNala and Kiranj Pond.

Ps

The Block Development
and Panchayat Officer Indri
has sent the NHAI notice
for encroaching over
panchayat rasta, panchayat
water courses,
illegitimately filling the
pond of Kiranj village and
not providing a service
road for local residents to
use.

NHATI has completely acted in accordance with law after
procuring all the necessary permissions from the
relevant departments for development of the project. It
has not encroached the panchayati rasta or panchayati
water resources, in any manner. It has only acted in
furtherance to the permissions granted to it for the
purpose of project in consideration and has always
strived to sustainably develop its projects with
minimum effect on the environment.

The present reply is in view of the directions of Hon’ble Tribunal
vide order dated 12.07.2023 and the same may please be taken on
record. However, the answering respondent reserves its right to
file the detailed or further reply, if the need arises, with the due
permission of this Hon’ble Tribunal.

In view of the above submissions, it is most respectfully prayed
that the present complaint filed by the complainant may kindly be

dismissed/filled.

Proj@ctm

. Frojct Duecior
Corridor Management Unit
National Highways Authority of Incia
Mathura (at Faridabad)
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 5th December, 2019

§.0. 4367(E).—Whereas by the notification of the Government of India in the Minisiry of Road Transport and
Highways, numbers S.0. No. 6240(E), dated the 20th December, 2018, in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafier referred to as the said Act), the Central Government declared its intension to acquire the land specified in the
Schedule annexed to the said notification for building (widening/Six-laning), maintenance, management and operation
of NH-148NA on the stretch of land from Km 54.500 to Km 59.069 of the DND-Faridabad-Ballabgarh-Bypass junction
with Delhi Vadodara Expressway near KMP interchange in the district of Nuh in the state of HARYANA.

And whereas the substance of the said notification has been published in “Times of India™ and “Amar Ujala™ both dated
04.01.2019; under sub-section (3) of section 3A of the said Act;

And whereas objections have been received and the same have been considered and disallowed by the Competent
Authority:

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the Competent Authority has submitted its
report to the Central Government;

Now, therefore, upon receipt of the said report of the Competent Authority and in exercise of the powers conferred by the
sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land specified in the said
Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby declares that
on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest absolutely in
the Central Government, free from all encumbrances.
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[PART N—SEC. Xii))

SCHEDULE

Rrief description of the land to he acquired, with or without structure, falling within the NH-148NA on the streich
of land from Km 54.500 to Km 59.069 of the DND-Faridabad-Bullahgarh-Bypass junction with Delhi
Vadodara Expressway near KMP interchange In the district of Nuh In the state of HARYANA.

State: HARYANA

District; Nuh

Sr. Survey

No. | Number

Type of Land

Nature of Land

Areain
Hectare

Name of the Land Owner/Interested
Person
Part Survey No.

1 2

6

Taluk: Nuh

Viilage: Hassanpur Sohna

1 26//16

Private

Agricultural

"0.0582

Jaideo, Lekhram putran Ramgopal S/0.
Premsukh, har do Sambhag vasideh
26116

2 26/ 25

Private

Agricultural

0.2706

Ramgopal S/o. Premsukh S/o. Jeevanlal
vasideh
261125

3 27421171

Private

Agricultural

0.0006

Smt. Rakhi Verma W/o Rohit Kamar
Verma S/o Yashpal Verma Vasi Delhi
272171

4 27412112

Private

Agricultural

0.0683

Ramkumar, Suraj, Kishan putran Sube
Singh S/o. Singhram har teen Sambhag
vasi Sukhrati Tahsil Gurgaon

2712172

5 28/ 111

Private

Agricultural

0.0025

Vaderam, Uderam, Ramveer putran
Srimati Shant, Kiran, Kasmiri, Shushma
Putriya Snmati Kela Widhawa Lakhi
S/o. Nanda har 8 Sambhag 1/3 bhag
Jairam, Shibram, Omprakash putran
Ramchandra S/o. Nanda har teen
Sambhag 1/3 bhag Srimati Mamkour
D/o. Nanda S/o. Chhaju 1/3 bhag
vasideh

28//1/1

6 2941311

Private

Agricultural

0.0202

Vedram S/o Lachhi S/o Nanda Vasideh
29/113/1

7 29/13/2

Private

Agricultural

0.0228

Vaderam, Uderam, Ramveer putran
Srimati Shanti, Kiran, Kasmiri, Shushma
Putriya Srimati Kela Widhawa Lakhi
S/0. Nanda har 8 Sambhag 1/3 bhag
Jairam, Shibram, Omprakash putran
Ramchandra S/o. Nanda har teen
Sambhag 1/3 bhag Srimati Mamkour
D/o. Nanda S/o. Chhaju 1/3 bhag
vasideh

290132

8 29/ 14

Private

Agncultural

0.3111

Vaderam, Uderam, Ramveer putran

Srimati Shanti, Kirun, Kasmiri, Shushma

17
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50417

Private

Agriculture

0.0885

|

Panchayat Deh Grampanchayat
50077

50/15

Government

Agriculture

N.1518

Panchayat Deh Grampanchayat
501115

6l

S51/1/2MIN

Private

Agricullure

0.0683

Sohanlal S/o. Dhima S/o. Dhundhi
vasideh
5112

St

Private

Agriculture

0.1644

Deepchand S/o. 157/2132 bhag Hajarilal,
Roopchand putran Amichand S/o.
Ajiram har do Sambhag 237/1066 bhag
Khacheda, Jayanti Prasad, Balakishan,
Kheti Prasad putran Deviram S/o.
Ajiram har char Sambhag 355/2132 bhag
Girraj Singh, Ramkishan, Rajkumar
putran Badleram S/o0. Ajkishan har teen
Sambhag 711/2132 bhag vasideh
Dharmchand S/o. Raghunath S/o. Bhutar
435/2132 bhag vasi Gurgaon Khadsa
511111

514110

Private

Agriculture

0.0228

Raghveer Chima S/o. Dhundhi vasideh
51410

75 min

Government

Path

0.0531

Gram panchayat
75

76 Min

Government

Path

0.0658

Gram panchayat
76

Viilage: Kiranj

{110/115 min

Private

Agriculture

0.1543

Pratap Singh, Satyanarayan, Nandkishor
S/o. Surta S/o. Ridhram har teen
sambhag vasideh

10/15

67

10 /16 min

Private

Agriculture

0.392

Omprakash, Ashok Kumar, sunder yadav
putran Ramchandra 8/o. Chandagiram
har teen sambhag vasideh

10/16

10/4

Agriculture

0.1948

Dharam Singh S/o. Ridhram S/o, Chaina
vasideh
10/124

107251

Private

Agriculture

0.1467

Ashok Kumar S/o. Ramchandra S/o.
Chandagi Ram 2/3 bhag vasideh
10//25/1

70

1016 /1

Private

Agriculture

0.0202

Pratap Singh, Satyanarayan, Nandkishor
S/o. Surta 8/0. Ridhram har teen
sambhag vasideh

10/76/1

71

1017 11

Private

Agriculture

0.0177

Anil Kumar, Rajendra, Surat Singh

Putran Jaichand S/o. har teen Sambhag
1/2 bhag Malkan Kabja vasi Samaspur
Tahsil and Jila Gurgaon Dharam Singh

18
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33

S/o. jaychand S/0. 1/2 bhag Malik Kabja
vasi Samaspur Tahsil and Jila Gurgaon
Nasroo S/0. Niwajkhan /0. vasideh
hakdar samlal

1N

7

17252

Private

Agriculture

0.0531

Fazar S/o0. Hatam Khan 1/2 bhag Sabbsr,
Shakir, taslim putran Mahmood S/0.
Hatam har teen Sambhag 1/2 bhag
vasideh

10172512

73

102 min

Government

Path

Gram panchayal
102

74

106 Min

Government

Path

0.1088

Gram Panchayat
106

75

11410

Private

Agriculture

10.3516

Pratap Singh, Satyanarayan.
Nandkishore putran Surta S/o. Ridhram
Har teen Sambhag vasideh

11/10

76

1142

Private

Agriculture

0.3162

Rojdar S/o. Shitab S/0. Nabi Khan 1/4
bhag Haroon,Satar putran Mahtab 5/o.
Nabi khan har do Sambhag 1/4 bhah
Ilyas, Saddik putran Jom khanS/o. karim
Khan har do Sambhag 1/6 bhag Ishak,
Rahman putran karim Khan S/o. Ful
Khan har do Sambhag 1/3 bhag vasideh
11472

11420

Private

Agriculure

0.0152

Omprakash, Ashok, Suredar putran
Ramchandra S/o. Chandiram har teen
Sambhag vasideh

11//20

78

1113

Privale

Agriculture

0.0051

Rojdar S/o. Shitab S/o. Nabi Khan 1/4
bhag Haroon,Satar putran Mahtab S/o.
Nabi khan har do Sambhag 1/4 bhah
Tlyas, Saddik putran Jom khanS/o. karim
Khan har do Sambhag 1/6 bhag Ishak,
Rahman putran karim Khan S/o. Ful
Khan har do Sambhag 1/3 bhag vasideh
1143

1inn

Private

Agniculture

0.0733

Pratap Singh, Satyanarayan,
Nandkishore putran Surta S/0. Ridhram
Har teen Sambhag vasideh

111912

1111 2

Privale

Agriculture

10.1265

Rojdar S/o. Shitab S/0. Nabi Khan 1/4
bhag Haroon,Satar putran Mahtab S/o.
Nabi khan har do Sambhag 1/4 bhah
Ilyas, Saddik putran Jom khanS/o. karim
Khan har do Sambhag 1/6 bhag Ishak,
Rahman putran karim Khao S/o. Ful
Khan har do Sambhag 1/3 bhag vasideh
12

19
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1141

Privaw

Agriculture

n2s

Pratap Singh, Satyanarayan, .
Nandkishore putran Surta S/0. Ridhram
Har teen Sambhag vasideh

111

82

16/ 32

Private

Agriculture

0.1973

Dharam Singh S/0. Ridhram S/o. Chaina
vasideh
16//3/2

164411

Private

Agriculture

0.2175

Dharam Singh S/o. Ridhram S/0. Chaina
vasideh
16//4/1

1612

Private

Agriculture

0.2428

Majid S/0. Chhajju S/o. Lana vasideh
16//12

16 /13

Private

Agriculture

0.1062

Majid S/0. Chhajju S/o. Lana vasideh
16/13

16//18

Agriculture

0.0025

Majid S/0. Chhajju S/o. Lana vasideh
16//18

87

16/M9

Agriculture

0.3642

Majid S/o. Chhajju S/o. Lana vasideh
16//19

16 /720

Private

Agriculture

0.1543

Dayaram S/o. Nathuram Yadu vasideh
16//20

16/121

Private

0.2782

Vijay Singh S/o. Ramnath S/o. Jamnadas
9/140 Bhag, Sube Singh S/o0. Ramnath
S/o. Jamnadas 61/140 Bhag, Devendra
Kumar, Bijendra Kumar, Omprakash,
Surendra Kumar Putran Ramchandra
S/0. Jamnadas Har Char sambhag 2/5
Bhag Srimati kamla Putri Ramchandra
S/o. Jamnadas 1/20 Bhag, Srimati
Dhanwanti Widhwa Ramchandra S/o.
Jamnadas 1/20 Bhag vasideh

1621

16/122

Private

Agriculture

0.0481

Ilyas, Rahimuddin putran Ankhar S/o.
Sawat har do Sambhag 2/3 bhag Jakir
S/o. Chahat S/o. Anwar 1/3 Bhag
vasideh

16//22

16//4 72

Privale

Agriculture

0.0152

Fazar S/0. Hatam Khan 1/2 bhag Sabbir,
Shakir, taslim putran Mahmood S/o.
Hatam har teen Sambhag 1/2 bhag
vasideh

16//4/2

1611772

Privale

Agriculture

0.0278

Dharam Singh S/o. Ridhram S/0. Chaina
vasideh
&2

93

16 /78

Privale

Agnculture

0.4097

Dharam Singh S/o. Ridhram S/o. Chaina
vasideh
16//8

20
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94

17 125

Private

||Agricul|ur! ”[I.()EZ')

Dayaram 5/0. Nathuram Yadu vasideh
171125

95

2028

Privae

Agriculture

0.1922

Ratan Singh, Atar Singh, Jile Singh,
putran Bhim Singh S/0. Ghasiram har
teen Sambhag vasi Jondpur Tahsil
Palwal

UI25

TPrInu

Agriculture

10,0101

Srimati Champa Widhawa and Gira J,
Amar Singh putran and Srimati Ramesh,
Somant, Roshan, Sir ya putriya Heti S/o.
Khemchand har saat Sambhag 1/5 bhag
Atar Singh, Tondermal putran
Khemchand S/o. Fude har do Sambhag
2/5 bhag Srimatigyaso Widhawa and
Sahdeo S/o Srimati Samantra D/o.
Bishambhar S/0. Khemchand har teen
sambhag 1/5 bhag Karan, Dyakishan
Ishwar, Balram putran and Pavitra D/o.
Srimati ramwati Widhawa Munshi S/o.
Khemchan har Six Sambhag 1/5 bhag
vasideh

UN6

97

2013

Private

Agriculture

0.0202

Javed, Najeer, talim, Amrit Putran
Aashmohmad S/o. Jainu har char sambag
1/2 bhag Tajmohmad S/o. Samsuddin
S/o. Jainu 1/2 bhag vasideh

20013

98

20//14/1

Private

Agriculture

0.1012

Javed, Najeer, talim, Amrit Putran
Aashmohmad S/o. Jainu har char sambag
1/2 bhag Tajmohmad 5/0. Samsuddin
S/o. Jainu 1/2 bhag vasideh

200714/1

20//14 12

Agriculture

0.2125

Bharat yadav S/o. Rajpal /0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali $/0.vasideh Hakdar samlat
20//1472

100

20135

Agriculture

0.0759

Bharat yadav S/o. Rajpal S/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali §/0.vasideh Hakdar samlat
20015

101

2017

Agnculture

0.2782

Bharat yadav S/o. Rajpal S/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali §/0.vasideh Hakdar samiat
2017

102

20/18

Agniculture

0.1796

Javed, Najeer, walim, Amrit Putran
Aashmohmad S/0. Jainu har char sambag
1/2 bhag Tajmobmad S/0. Samsuddin
S/o. Jainu 1/2 bhag vasideh

20018

21
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103

20423

Private

Agnculture

0.2352

Bharat yadav S/o. Rajpal S/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali S/0.vasideh Hakdar samlat
200123

20 /f24

Private

Agniculture

0.0177

Bharat yadav S/o. Rajpal §/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali S/0.vasideh Hakdar samlat
200124

105

2/5N

Private

Agriculture

0.1138

Bharat yadav S/o. Rajpal S/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali S/0.vasideh Hakdar samiat
20/15/1

106

20/ 1

Private

Agriculture

0.1037

Bharat yadav S/o. Rajpal S/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali S/o.vasideh Hakdar samlat
200/512

Private

Agriculture

0.2782

Bharat yadav S/o. Rajpal §/0. Umnao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali S/0.vasideh Hakdar samlat
206

20i/inn

Private

Agriculture

0.0101

Javed, Najeer, talim, Amrit Putran
Aashmohmad S/0. Jainu har char sambag
1/2 bhag Tajmohmad S/o. Samsuddin
S/o. Jainu 1/2 bhag vasideh

20072

109

20/

Private

Agriculture

0.1113

Bharat yadav S/o. Rajpal S/0. Umrao
Malik kabja vasi Wajeerabad Tahsil &
Jila vasi Gurgaon Ramsingh and others
kuch Khali S/0.vasideh Hakdar samiat
2041

110

ani2

Private

Agriculture

0.3415

Rajendra S/o0. daniram Sawaliya vasi
Hajipur Sohana
32

i

3419

Private

Agriculmure

0.0809

Bhagwanchand, Mahendra, Ramveer
putran Srichan S/o. Dhillu har teen
Sambhag 1/3 bhag ramveer S/o.
Srichand S/o. Dhillu 2/3 bhag vasideh
319

112

3120

Private

Agriculture

0.0885

Srimati Champa Widhawa and Gira J,
Amar Singh putran and Srimati Ramesh,
Somant, Roshan, Sir ya putnya Het S/o.
Khemchand har saat Sambhag 1/5 bhag
Atar Singh, Tondermal putran
Khemchand S/o. Fude har do Sambhag
2/5 bhag Srimatigyaso Widhawa and
Sahdeo S/o Srimati Samantra D/o.
Bishambhar S/0. Khemchand har icen

22
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sambhag 1/5 bhag Karan. Dyakishan
Tshwar. Balram putran and Pavitra D/fo
Srimati ramwali Widhawa Munshi /0.
Khemchan har Six Sambhag 1/5 bhag
vasideh

3420

|

113

il

Private

Agriculture

0.2175

Itwari Amar Singh, Jitendra putran Bhup
Singh S/o0. Ghasiram har teen Sambhag
vasideh

3//21

114

3713

Privaie

Agriculture

10.0126

Bhagwanchand, Mahendra, Ramveer
putran Srichan S/o0. Dhillu har teen
Sambhag 1/3 bhag ramveer S/o.
Srichand S/o. Dhillu 2/3 bhag vasideh
3Nn3

Agriculture

|

0.0911

Rajendra S/o. daniram Sawaliya vasi
Hajipur Sohana
nin

116

3iran

Agriculture

0.0025

Mahender, Rajbir S/o Shrichand S/o
Khillu Har do sam bhag 2/3 bhag
Satish,Manish,ashish S/o bhagwanchand
S%0 Shrichand har teen sa bhag 1/3 bhag
vasideh

3//81

117

3/82

Private

Agriculture

0.1341

Rajendra S/o. daniram Sawaliya vasi
Hajipur Sohana
38R

118

3

Private

Agriculture

0.258

Rajendra S/o. daniram Sawaliya vasi
Hajipur Sohana
39

119

30/101 12

Private

Agriculture

0.0379

Srimati Chanda Devi W/o. Mcharchand
S/o. Mukhtyar Singh vasi Dumduma
Tahsil Sohana District Gurgaon
3wnonr

120

30411

Private

Agriculture

10.2023

Srimati Chanda Devi W/o. Mcharchand
S/0. Mukhtyar Singh vasi Dumduma
Tahsil Sohana District Gurgaon

3w

121

30/720

Privaie

Agriculture

0.3364

Srimati Chanda Devi W/o. Meharchand
S/o. Mukhtyar Singh vasi Dumduma
Tahsil Sohana District Gurgaon

30//20

129303 -

e

0.1846

Gram panchayat
3w

123

30721

Private

Agriculure

0.3313

Srimati Chanda Devi W/o. Meharchand
S/o. Mukhtyar Singh vasi Dumduma
Tahsil Sohana District Gurgaon

w2

23
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Gram panchayat
K]

3ins

Private

Agricultural

0.0076

Risalu, ashu, Aasin, Abdulrahim S/o
Badlu S/o Allahabas har char sam bahg
vasideh

31125

126

AEAR

Private

Agriculwral

0.2479

Ramparsad 8/0 Laalu s/o Udeyram
Vasideh
35//15

127

35416 Min

Private

Agricultural

0.2985

Ramparsad S/o Laalu /o Udeyram
Vasideh
35/16/1

128

357116 Min

Private

Agricultural

0.0101

Ramparsad S/o Laalu s/o Udeyram
Vasideh
35162

129

3517124

Private

Agricultural

0.0076

Vijender Singh, ramkuwar, Vedparkash
S/o Veh Smt. Saroj, Mukesh d/o veh
smt. Somati Wd/o Maan Singh Bhajanlal
Har Ceh Sam bhag 1/4 bhag badlu s/o
bhajan lal 1/4 bhag smt. Sona devi wd/o
veh khillu s/o veh Smt. Krishna d/o
chunnilal s/o inder har teen sam bahg 3/8
bhag St. Sushila wd/o Amit S/o Veh
Smt. Banita D/o Kirshan S/o Chunnilal
har teen sam bhag 1/8 bhag avsideh
35i124

130

35 // 25 Min

Privale

Apgricultural

0.3212

Vijender Singh, ramkuwar, Vedparkash
S/o Veh Smt. Saroj, Mukesh d/o veh
smi. Somati Wd/o Maan Singh Bhajanlal
Har Ceh Sam bhag 1/4 bhag badlu s/o
bhajan lal 1/4 bhag smt. Sona devi wd/o
veh khillu s/o veh Smt. Krishna d/o
chunnilal s/o inder har teen sam bahg 3/8
bhag St. Sushila wd/o Amit S/o Veh
Smt. Banita D/o Kirshan S/o Chunnilal
||har teen sam bhag 1/8 bhag avsideh
351125

131

35/15

Private

Agricultural

0.086

Risalu, ashu, Aasin, Abdulrahim S/o
Badlu S/o Allahabas har char sam bahg
vasideh

I5H5

132

35 // 6 Min

Privaie

Agricuitural

0.0177

Vijender Singh, Ramkuwar ,Ved Parkash
S/o Veh Smt. Saroj, Mukesh d/o veh
Smt. Somoti Wd/o Maansingh s/o
Bhajanlal har ceh sambhag 1/4 bag
Badlu S/o0 Bhajanlal 1/4 bhag Smt. Sona
|Devi Wd/o Veh Khillu S/o veh Smit.
Krishna d/o chunni lal har teen sam bhag
3/8 bhag Smt. Sushila wd/o veh Amit
S/o Veh Smit. Banita D/o Krishan S/o
|Chunnil|1 har teen sam bhag 1/8 bhag

I vasideh

24
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133 A5/ 6 Min Private Agricultural 0.1568 Vasideh
35/16/2

Vijender Singh, ramkuwar, Vedparkash
§/0 Veh Smt. Saroj, Mukesh d/o veh
smi. Somati Wd/o Maan Singh Bhajanlal
Har Ceh Sam bhag 1/4 bhag badlu s/o
bhajan lal 1/4 bhag smt. Sona devi wd/o
134 [(36/1 Private Agricultural 0.2276 veh khillu s/o veh Smt. Krishna d/o
chunnilal s/o inder har teen sam bahg 3/8
bhag St. Sushila wd/o Amit S/o Veh
Smt. Banita D/o Kirshan $/o0 Chunnilal
har teen sam bhag 1/8 bhag avsideh
36//1

Vijender Singh, ramkuwar, Vedparkash
S/o Veh Smt. Saroj, Mukesh d/o veh
smt, Somati Wd/o Maan Singh Bhajanlal
Har Ceh Sam bhag 1/4 bhag badlu s/o
bhajan lal 1/4 bhag smt. Sona devi wd/o
135 [36//10 Private Agricultural 0.1821 veh khillu s/o veh Smt. Krishna d/o
chunnilal s/o inder har teen sam bahg 3/8
bhag St. Sushila wd/o Amit S/o Veh
Smt. Banita D/o Kirshan S/o Chunnilal
har teen sam bhag 1/8 bhag avsideh
36//10

Ramparsad S/o lalu S/o udeyram
136 ||36// 11 Min Private Agricultural 0.0708 Vasideh
36//11

Ramparsad S/o lalu S/o udeyram
137 |36/ 20 Private Agricultural 0.0076 Vasideh
enro

Tezpal, Vedpal, Rajpal S/o ramparsad
S/0 Balu har teen sam bhag vasi khedli
Palwal

481112

138 (48/7/2 Private Agricultural 10.0228

Ramprasad S/o. Baluram S/o. Udairam
481114 Private Agriculwral  [[0.2276 vasi Khedli Jita ta. Hathin vasi jila
Faridabad

48//14

Ramprasad S/o. Baluram S/0. Udairam
140 |[48 /715 |[Private Agricultural  |{0.0986 vasi Khedli Jita ta. Hathin vasi jila
Faridabad

48//15

Ramprusad S/o. Baluram S/o. Udairam
141 |[48//17Min  ||Private Agriculural  |{0.0278 vasi Khedli Jita ta. Hathin vasi jila
Faridabad

48117

Jagdish S/o. Saroop Singh S/o. Chetram
142 |48 // 17 Min Private Agricultural 0.2959 \n‘::idzl'ldli Jita o

481712

139
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143

H-ﬂi 124

Private

Agricultural

n.3238

Iagdish S/o. Saroop Singh §/0. Chetram
vasi Khedli Jita
4%//24

144

4877412

Private

Agricultural

0.0708

Ramparsad S/o lalu $/o udeyram
Vasideh
48//412

145

4R // 5

Privaie

Agricultural

0.258

Ram Sing S/0. Dhanshyam S/o0. Bhup
Singh
48//5

146

481/ 6

Private

Agricultural

0.1821

Ram Sing S/0. Dhanshyam S/o. Bhup
Singh
48//6

147

4811711

Private

Agricultural

0.0986

Ram Sing S/o0. Dhanshyam S/o. Bhup

Singh
48/711

148

524112

Privale

Agricultural

0.1442

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

522

149

52413

Private

Agricultural

0.4047

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

5213

150

521114

Private

Agricultural

0.4047

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

5214

151

52/15

Private

Agriculwral

0.0708

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

52/15

152

52//16

Private

Agricultural

0.0228

Arnun Dagar S/o rajbir Singh Bheem
Singh Vasi Kherli Jita Hathin
52//16

153

52/117

|Private

Agricultural

0.4022

Arun Dagar S/o rajbir Singh Bheem
Singh Vasi Kherli Jita Hathin
sun?

524/ 18

Private

Agricultural

0.3339

Arun Dagar S/o rajbir Singh Bheem
Singh Vasi Kherli Jita Hathin
5uNn8

i55

52 // 19 Min

Privale

Agricultural

0.22

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

52n9

156

5202

Agricultural

10.0076

Risalu, ashu, Aasin, Abdulralum S/o0
Badlu S/o Allahabas bar char sam bahg
vasideh

sun

26
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157

524722 Min

Private

Agnculiural

U025

Naina Singh ,Sher Singh Sunder singh

teen sam bhag Vasi Kherl Jita Hathin
S2/122/1

8/0 Sukhveer Singh S/o Bheem singh har |

158

524/ 22 Min

Private

Agricultural

0.2757

Naina Singh .Sher Singh .Sunder singh
§/0 Sukhveer Singh S/0 Bheem singh har
teen sam bhag Vasi Kherl Jita Hathin
5212212

159

524123

Agricultural

0.2504

Naina Singh ,Sher Singh .Sunder singh
S/o Sukhveer Singh S/0 Bheem singh har
teen sam bhag Vasi Kherl Jita Hathin
52/123

160

521124

Private

Agricultural

0.349

Naina Singh ,Sher Singh .Sunder singh
S/o Sukhveer Singh S/o Bheem singh har
teen sam bhag Vasi Kherl Jita Hathin
5224

161

521126

Private

Non
Agricultral

0.0708

Arun Dagar S/o rajbir Singh Bheem
Singh Vasi Kherli Jita Hathin
52126

162

52113

Agriculwral

0.1138

Jagdish S/o. Saroop Singh S/0. Chetram
vasi Khedli Jita
5213

163

52114

Private

Agricultural

0.2858

Jagdish S/o. Saroop Singh S/o. Chetram
vasi Khedli Jita
52/14

164

5216

Private

Agricultural

0.0809

Rjapal Singh S/o ratan Singh S/o
Chetram vasideh
5216

165

5217

Private

Agricultural

0.3592

Rjapal Singh S/ ratan Singh S/o
Chetram vasideh
5217

166

5211811

Private

Agricultural

0.2023

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

52/18/1

167

52118172

Private

Agricultural

0.2023

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

5201812

168

52119

Private

Agricultural

0.0708

Saam Singh, Ajay Singh S/o Beer Singh
S/o Bheem Singh har do sam bhag vasi
Kherli Jita

529

169

6/

Private

Agriculture

0.0177

Ratan Singh, Atar Singh, Jile Singh,
putran Bhim Singh 8/0, Ghasiram har
teen Sambhag vasi Jondapur Tahsil
Pulwal

6//1
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170

||64 "2

-

Agricultural

N.0506

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
64//12

M

o4//13

Private

Agricultural

n.3718

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
641113

172

64/ 14

Private

Agricultural

0.1265

Tekchand Pisar Murwanna Smt,
Manbhari Wd/o Girwar Vasideh
64//14

173

64 // 17 Min

Private

Agricultural

0.0481

UdeyveerS/o chunnilal S/o Charansingh
Malik Kabja Ramparsad S/0 Baluram
S/o Udeyram Vasideh Haqdar Shamlal
64//1712

174

647/ 18

Private

Agricultural

0.1315

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
64//18

175

6471211

Private

Agricultural

0.215

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
641121

176

6412172

Private

Agricultural

0.1518

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
64/1212

177

64/ 3

Private

Agricultural

0.3895

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
64113

178

6471411

Agricultural

0.1315

Naina Singh ,Sher Singh ,Sunder singh
S/o Sukhveer Singh S/o0 Bheem singh har
teen sam bhag Vasi Kherl Jita Hathin
64//4/1

179

64//412

Private

Agricultural

0.0784

Naina Singh Sher Singh ,Sunder singh
S/o Sukhveer Singh S/o Bheem singh har
teen sam bhag Vasi Kherl Jita Hathin
64//412

180

6417

Private

Agricultural

0.1973

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
64/

181

64 /8

Private

Agricultural

0.4047

Tekchand Pisar Mutwanna Smt,
Manbhari Wd/o Girwar Vasideh
64//8

82

64//19

Private

Agricultural

0.3566

Tekchand Pisar Mutwanna Smt,
Manbhan Wd/o Girwar Vasideh
6419

183

7413

Private

Agriculiure

0.1593

Satish Sharma S/o. Khemchander
Sharma 2/5 bhag vasi Gautam Nagar
New Delhi S.P. Sharma S/o.
Khemchander Sharma 3/5 bhag vasi
Gautam Nagar New Delhi

13

28
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" Nepal S/0. Abhayram S/0. Manglu,
1(1/1R9 bhag Mahendra. Ramveer putran

Srichand $/0. Khiluram har do sambhag

: 1/1167 bhag vasideh S.P. Sharma, Satish

184 [I7/15 Private Agriculture 0.0025 Shasing mem Srimati Khemchand

Sharma har do Sambhag 1136/1167 bhag

vasi Gautam Nagar New Delhi

M5

Satish Sharma S/o. Khemchander
Sharma 2/5 bhag vasi Gautam Nagar
7 ; New Dethi S.P. Sharma S/o.

ol Ll Peiyme Ak Ll Khemchander Sharma 3/5 bhag vasi
Gautam Nagar New Delhi

M7

Nepal S/o. Abhayram S/o. Manglu,
10/389 bhag Mahendra, Ramveer putran
Srichand S/o. Khiluram har do sambhag
186 |76 Private Agriculre  [[0.1442 ;n 167 bhag vasideh S.P. Sharma. Satish
Sharma har do Sambhag 1136/1167 bhag
vasi Gautam Nagar New Delhi

6

Satish Kumar Sharma S/o K.C sharma
187 ||7/8 Private Agriculture 0.0025 Vasi Gautam Nagar, New Delhi
b

Satish Sharma S/0. Khemchander
Sharma 2/5 bhag vasi Gautam Nagar
) . New Delhi S.P. Sharma S/o.

188 |78 Private Agriculture 10,3592 Khemchander Sharma 3/5 bhag vasi
Gautam Nagar New Delhi

T8

Islam S/o. Babli S/0. Mangli 1/10 bhag
Dinu. Hasanmohmad, Barkat putran
Nasaru S/o. Mangli har teen sambhag
3/20 bhag Mustakim, Amjad Hussain
189 |[7/19 Private Agriculure 0.0405 putran Ali Mohmad S/o. Nasroo har do
sambhag 1/40 bhag Ayub, Jisan, Sakir,
Rafique, Mubarik, putran Haroon S/o.
Ataru

N9

Rojdar S/o. Shitab S/o. Nabi Khan 1/4
bhag Haroon,Satar putran Mahtab S/o.
Nabi khan har do Sambhag 1/4 bhah
llyas, Saddik putran Jom khanS/o. karim
Khan har do Sambhag 1/6 bhag Ishak,
Rahman putran karim Khan S/o. Ful
Khan har do Sambhag 1/3 bhag vasideh
22

190 |7 /722 Private Agriculture 0.2732

Rojdar S/o. Shitab S/0. Nabi Khan 1/4

) ) bhag Haroon,Satar putran Mahtab

191 |[7/23 Private Agriculture 0.1771 Nnbsi khan har do s:::uug 14 bhnsl:“
llyas, Saddik putran Jom khanS/o. karim
Khan har do Sambhag 1/6 bhag Ishak,
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|

Rahman putran karim Khan S/o. Ful
Khan har do Sambhag 1/3 bhag vasideh
123

192

71472

Private

Agriculture

0.0658

S.P. Sharma, Satish Sharma putran
Khemchand Sharma har do Sambhag
vasi Gautam Nagar New Delhi
7472

———

193

MR

Private

Agriculture

0.1189

S.P. Sharma, Satish Sharma putran
Khemchand Sharma har do Sambhag
vasi Gautam Nagar New Delhi
14/2

741

Private .

Agriculture

0.1771

S.P Sharma, Shatish Sharma putran
Khemchan Sharma har do sambhag vasi
Gautam Nagar New Delhi

711411

19548

msn

i

Brivae

Agriculture

Ratan Singh, Atar Singh, Jile Singh,
putran Bhim Singh S/o. Ghasiram har
teen Sambhag vasi Jaindapur Tahsil
Palwal

7511

196

Uisr2

Private

Agriculture

10.1568

Nepal S/0. Abhayram S/o. Manglu,
10/389 bhag Mahendra, Ramveer putran
Srichand S/0. Khiluram har do sambhag
1/1167 bhag vasideh S.P. Sharma, Satish
Sharma putran Srimati Khemchand
Sharma har do Sambhag 1136/1167 bhag
vasi Gautam Nagar New Delhi

52

197

i

Private

Agriculture

0.2226

S.P. Sharma, Satish Sharma putran
Khemchand Sharma har do Sambhag
vasi Gautam Nagar New Delhi

7rn

198

1z

Agriculture

0.0835

Subhashchand S/o. Roopchand S/o.
Khilu vasi Hajipur
Ry

83 min

Private

Pond

0.2352

|[Mahender, Rajbir S/o Shrichand S/o
Khillu Har do sam bhag 2/3 bhag
Satish,Manish,ashish S/o0 bhagwanchand
S7o Shrichand har teen sa bhag 1/3 bhag
vasideh

83

| &

88 min

Canal

0.7259

Gram panchayat
88

96 min

Government

0.1619

GramPanchayat
96

98 min

Government

0.0784

Haryana Gowt.
98

30
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(11/110)

15

111720

0.0025

sfrardt grard) Rreray gy O
Fore 2047/16180 w1 AT W
AT T ¥ ST T FE g7
o AT 13/4045

(11//20)

16

11121

0.0025

farror g % &= 7 9% 1/8 T
Az, Frdter, wEaeta, o O
QTLATH g AT/ W /6 AT
syt gpeor 3 Ry AT
e, dreaTe, e g 9 9
fig g STT A W 1/18 W
ez, AT X GLaw T 4
g & /% AT 1/9 W

11//21
( ) _

17

31N

0.0076

o fRig g7 & T F 1/6 WT
Anz, Sy, wEsta, e dT g
QIYATS g AT/ |0 1/6 W
sfrreft oo 3T Rwar AR
e, freare, g g 7 g
fRig g IT< /9 W 1/18 AT
THerET, TS T G X 9
< A AW W1 1/9 WIT
(31/1)

18

RO
9474q)

THT

0.0455

TR G=TqA
(88)

Ll

1.2531

—_ — |

[%r. §. NHA/CMU/MTR/BM/DND-FBD-Bypass/LA/2018/D-502 16/3D]

Troer e, ARers

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS

NOTIFICATION

New Dl iié (31l Deceriber, 2021

Whereas by the notification of the Government of India in the Ministry of Road Transport

and Highways, 8.0. No. 1896 (E) Dated 13 May 2021, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafier referred 10 as the said Act), the Central Government declared its intension to acquire the land specified in



_[‘Tm' [I—HYE 3(n})]

i

5

the Schedule annexed to the said notification for buildi '
: uilding (widening/four-laning, etc.), maintenance. management and
operation of NII-148NA on the stretch of land from Km. 4.5 to Km. 59.069 of the DND- Faridabad- Ballabhgarh By

Pass Junction With Delhi- Vadodara Expressway near KMP interchange

HARYANA.

And whereas the substance of the said notification has been published in

in the district of Nuh

in the state of

“Times of India” and “Damk

Jagran™ both dated 16 June 2021; under sub-section (3) of section 3A of the said Act:

And whereas objections have been received and the same have been considered and disal
competent Authority,
And whereas, in pursuance of su

submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the
conferred by the sub-section (1) of section 3D of the said Act, the
specified in the said Schedule should be acquired for the aforesaid purpose;

_section (2) of section 3D of the said

And further, in pursuance of sub
the land specified in the said Schedule shall

declares that on publication of this notification in the Official Gazette,

vest absolutely in the Central Government, frec from all encumbrances.
SCHEDULE

Brief description of the land to be acquire
the stretch of land from Km, 54.5 to Km. 59.069
Delhi- Vadodara Expressway near KMP interchange in the distri

d, with or without structure,
of the DND-Faridabad

competen

lowed by the

b-section (1) of section 3D of the said Act, the competent authority has

{ authority and in exercise of the powers
Central Gavernment hereby declares that the land

Act, the Central Government hereby

falling within the NH- 148NA in

-Ballabhgarh By Pass Junction With
ct of Nuh in the state of HARYANA .

32

State: HARYANA District: Nuh
Sr. Survey Type of Land Nature of Area in Name of the Land Owner/Interested
No. Nomber Land Hectare Person
Part Survey No.
—
1 2 3 4 5 6
Taluk: Nuh
Village: Hassanpur Sohna
Government(Gram Gram Panchyat
1 243 Panchayat) Rasla 0.0455 243
Smt. Rakhi Verma W/o Rohit Kumar
2 27/121/1 Private Agricultural  [|0.005 Verma S/o Yashpal Verma Vasi Delhi
271211
Village: Kiranj
Government(Gram Gram Panchayat
3 102 Panchayat) Rasta 0.0648 102
Government(Gram Gram Panchayat
4 103 Panchayat) Rasta 0.2049 103
Governmeni(Gram Gram Panchayat
5 105 Rasta 0.2074 Y
Panchayat) 105
Bhuf;t Yadav s/o Rajpal s/o Umrao
6 20//52 Private . : Malik Kabja vasi Wajeerabad Tahsil &
4] Agricultural  |0.0025 Jila Vasi Gurgeon R v
20//572 |
=
Smt. Lina Mishra W/o Dr. A. K
7 2141 Private Agr Panigrihi 1/2 , Amit Panigrihi , Dr.
griculunal  [10.1517 AK Pauigribi S/o Raghunath 1/2
21N
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21/710

Private

Agricultural

0.005

Smit. Lina Mishra W/o Dr. A. K
Panigrihi 1/2, Amit Panigrihi , Dr.
A K Panigrihi S/o Raghunath 172
201110

Government{Gram
Panchayat)

Rasta

0.0354

Gram Panchayat
44|

52112

Private

Agricultural

0.0025

Shyam Singh , Ajay Singh s/o Beer
singh s/o Bheem singh har do sam
bhag vasi kherli jita

5§2/12

Private

Agricultural

0.0025

Shyam Singh , Ajay Singh s/o Beer
singh s/o Bheem singh har do sam
bhag vasi kherli jita

52/119

12 ||64//4/1

Private

Agricultural

0.0025

Naina singh, Sher singh, sundar singh
s/o Sukhveer singh s/0 Bheem singh
har teen sam bhag vasi kheri jita hatim
64//4/1

13 90

Government(Gram
Panchayat)

Rasta

0.4628

Gram Panchayat
90

14 11/10

Private

Agricultural

0.0025

Kiran singh s/o Chajju s/o Bhule 1/6
bhag khemchand, Jagdish, sarabjeet,
dharambeer s/o Pyarelal har char sam
bhag 1/6 bhag smt. Krishna devi Wd/o
vinod kumar, veerpal, sundar singh s/o
sumer singh har char sam bhag 1/18
bhag rameshchand, rajpal s/o surajmal
s/0 bhule har do sam bhag 1/9 bhag
vasideh

11/10

15 |[11//20

Private

Agricultural

Smt. Sirdari Wd/o chattarsingh s/o
Kushmal 2047/16180 bhag fayaz khan
taj khan s/0 abdullah s/0 sagru har do
sam bhag 13/4045

11//20

16 ||11/2]

Private

Agricultural

0.0025

17 |31/

Private

Agricultural

0.0076

Kiran singh s/o Chajju s/o Bhule 1/6
bhag khemchand, Jagdish, sarabjeet,
dharambeer s/o Pyarelal har char sam
bhag 1/6 bhag smt. Krishna devi Wd/o
vinod kumar, veerpal, sundar singh s/o
sumer singh har char sam bhag 1/18
bhag rameshchand, rajpal s/o surajmal
s/0 bhule har do sam bhag 1/9 bhag
vasideh

11/721

Kiran singh s/o Chajju s/o Bhule 1/6
bhag khemchand, Jagdish, sarabjeet,
dharambeer /o Pyarelal har char sam
bhag 1/6 bhag smt. Krishna devi Wd/o
vinod kumar, veerpal, sundar singh s'o
sumer singh har char sam bhag 1/18
bhag rameshchand, rajpal s/o surajmal
s/0 bhule har do sam bhag 1/9 bhag

vasideh




A nNEXURE- B

File No.9-HRB080/2021-CHA

GOVERN 3"3 INDIA
e, o gt weary TR Ay
WIRENY MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
Q) s CHANGE
wom we YR AT wraferw, ¥E  / Integrated Reglonal Office,
Chandigarh
frfire AT -: 9-HRB080/2021-CHA fartw: 14-06-2021

¥

sffre ger 5 (1),

FRaToT AT,

e R v,

wofg - 160001 (fcforest@hry.nic.in)

fRw- Diversion of 2.24 ha. (1.47 ha in Faridabad, 0.56 ha in Palwal and 0.22 ha in Nuh) of forest
land in favour of Project Director, Corridor Management Unit, NHAI, Mathura (at
Faridabad) for construction of 6 lane access controlled Highway from Faridabad
Ballabhgarh Byepass of NH 148 NA (Design Ch 9.00 to 33.00) pkg-11 and from Fatebabad -
Ballabhgarh Byepass to Junction near KMP Expressway with NH-148NA Delhi-Varoda
Expressway section of NH 148NA (design Ch 33,00 to 59.063)-PKg, Under Forest division
and District Faridabad, Palwal and Nuh, Haryana (Online proposal no. FFFHR/ROAD/
39758/2019).

b i), WoRod ww, gikavm F wx wedr v & A7 9610/1545 =% 20.05.2021.

-

qEIed,
msﬂ@sm#ﬂﬁﬁﬂwwmﬁﬁﬁﬂ(ﬁm}aﬁlﬁw. 1980 # urr-% ¥ wftA

su At &

2. kawmmﬁ*mmﬁtmwﬁﬁﬁwﬁzmquﬁ%
SqdrT ¥ fro dwifae =iy R ot gl F 92 5= A T g |

(A) iﬂ,mwwﬁwmﬂqﬁm%w&mmﬁmtz-

i ﬁ\wqﬁﬁﬁcanﬁw#mﬂﬁmﬁmﬁwmaﬁﬁﬁwﬁﬁWﬁuﬁw
FATE 9T |

i WD Igaw |areg F oarser A 30.10.2002, 28.03.2008, 24.04.2008 TF  09.05.2008 TUT
qafaeor F T AT, A qCHT, AL At F Ao S 5-3/2007-FC =% 05.02.2009 ¥
ﬂmwﬁ?ﬁuﬁiﬂﬁmﬁﬂﬁqﬁﬁﬁzﬁzﬂwmwl

i, mnﬁwuﬁrwhm,ﬁqa‘mrgwﬁaﬁﬂmﬁmww.panmh.mc.in
97 ¥aAT AAATER HTSAH & SHT FCETAT |

iv.  User agency should ensure that the compensatory levies (CA cost, NPV, etc.) are deposited
through challan generated online on web portal and deposited in appropriate bank only. Amount
deposited through other mode will not be accepted as compliunce of the Stage-! clearance.

v. wmqﬁqﬁwﬁrﬂumqunmwmﬁﬁwmmwm
framdraor i st Y AT U afRnwTeY ¥ SR ¥ TR T |

o e ST (Stste CAMPA) Ty RIRIT AIWTET (undertaking) T 6 Y8 wriw grer vy
lﬂﬂmmkmmwmm&ﬂmml

a5 7 3435, Gaei-31 0, adtg-160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030
g/ Tel No : 0172-2638061 Fax No : 0172-2638135 Email : ronz.chd-mef@nic.in
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ix.

(B)

L

File No.9-HRB080/2021-CHA

The State Govt. shall not issue temporary working permission until the entire compensatory levies
are deposited by User Agency and confirmed online on Ministry's web-portal.

Violation of any of these conditions will amount to violation of Forest (Conservation) Act,
1980 and action would be taken as prescribed in para 1.21 of Chapter | of the Handbook
of comprehensive guidelines of Forest (Conservation) Act, 1980 as issued by this
Ministry’s letter No. 5-2/2017-FC dated 28.03.2019.

Approval of the project by competent authority to be provided/ uploaded.

Original copy of FRA certificates of District Mewat & Faridabad to be provided/uploaded.

¥ or3, T o A R T v e i g et ¥ arg iew ¥ ward & arw
;@rﬁmi,mm%wﬁm 11 S & g TRy e S
T it ) s o Raf ezt 78 s

T & P / N FTE ATHT | T F AT FALER o JUE § FTE 9 A A A
AT 176 AT et A FET 97, T T W[ A FE AT AT gl A v 68 AT Aot
£ s 381 A 7 @ WL 7 A AT gt awar 10 F st A

T qOES FAWEL T mﬁﬁmmmmwﬁﬁmtm#
T T AT ¥ AR F A Tl A= |

Arew Affwrd (State CAMPA) 7 i s s g wrater g ety SRR e
T ¥ R A0 T AVE FTUHIL B IR T |

wgﬁﬂmmﬁﬁﬁﬁﬁ?&w%mﬁ:ﬁmﬁm%ﬁiaﬁﬁmml

AT = A A T e A et A A AT A g s o wr S g A
i = o # 7=T ¥ ford oY e PR

w3 T ot NPV 6 1ot aré st &t 77 7@t §& NP it 7ifdr Fv 9w w21 F R warew
T aTe T |

AT ¥ AT ST A g F E v o agata & e i e ®
faft s ot e 7 =3 e & geatafor wg) fa s |

v wreTe §1 aepAta & T srearer Y A AT AT W A A s |
a7 sifty e faeft oft e oy i oafires RvfRre et e Sl |

s CHEY ZaT AT AUT FEEUE O AR T H A dnew ue
Fawets ST, TR WY ST T 4 S PRl SRR & I 7T 2T R R S

ﬂftmwﬁa&mmm(WMWw.tmw
FrAte sred &y

91 Hde TAYEIe 3 RNV ZET ATy Tt & T e S|

a5 7 94-35, dwer-31 0, abg-160030 / Bays No. 24-25, Sector-31 A, Chandigarh-160030
o/ Tel 1

No : 0173-2638061 Fax No : 0172-2638135 Email i ronz.chd-mef@nic.in
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2. The Pr. Chief Conservator of Forests (HoFF), Department of Forests, Government of Haryana,
C-18, Van Bhawan, Sector-6, Panchkula, Haryana. (pecf-hrytwiie.in)

3. The CCF-cum-Nodal Officer (FCA), Department of Forests, Government of Haryana , C-18,
Van Bhawan, Sector-6, Panchkula, Haryana (cffcpanchkula@gmail.com)

4. CEO, CAMPA O/o PCCF (HoFF), Depariment of Forests, Government of Haryana , C-18, Van
Bhawan, Sector-6, Panchkula, Haryana.(www.haryanacampa@gmail.com)

5. The Divisional Forest Officer, Forest Division and District Faridabad, Palwal and Nuh, Haryana
(dfo.nuh-hry@nic.in)

6. The Project Director, Corridor Management Unit, NHAI, Mathura (mat@nhai.org)
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#¥a: Diversion of 0.16 ha. of forest land in favour of Project Director, CMU, NHAI. Mathura at
Faridabad for construction of 6 lane access controlled highway from Junction Jaitpur-
Pusta road to Junction Sec-82/65 road on Faridabad-Ballabgarh Byepass of NH 143
NA. under forest division and District Gurugram, Haryana.

Online Proposal No. FP/HR/Road/44420/2020
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Project Director, CMU, NHAI, Mathura.
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 892/2022

INTHE MATTER OF:
Sh. Prem Mohan Gaur
...Applicant
VERSUS
National Highway Authority of India & others
...Respondent

KNOW ALL to whom these present shall come that We General Manager(T) & Project Director, CMU-
Mathura at Faridabad, Plot no. 8, near Sarai Toll Plaza Building, Faridabad (Haryana) 121003. The
above named firm do hereby appoint:

. 3
MVKini
Law firm
6/39, JANGPURA — ‘B’ NEW DELHI - 110 014 (India)
Ph: (+91) 11-2437 1038/39/40, 24377639 Fax: (+91) 11-2437 9484
E-mail: delhi@mvkini.com

(Here in after called the Advocates) to be the Advocates for me/us in the above mentioned cause, to do all
following acts, deeds and things or any of them, that is to say :-

L TO ACT, appear and plead in the a* -
the same may be tried or heard in th:
or Revision of Execution or in any ¢

‘22> Court or any other court in which
9ir Letters Patent Appeal or Review
tit’s final decision.

2 TO PRESENT Pleadings, Appealsi ion for appeal to Supreme Court
Cross Objections or Petitions for Excvatron; neview; nevrsron,”Withdrawal Compromise of other
Petitions of Affidavits or other documents as shall be deemed necessary or advisable for the
prosecution of the said cause in all its stages.

3 TO WITHDRAW or compromise the said cause or submit to Arbitration any differences or disputes
that shall arise touching or in any manner relating to the said cause.

4. TO RECEIVE money and grant receipt thereof for and to do all other acts and things which may
be necessary to be done for the progress and in the course of the prosecution of the said cause.

5 TO Engage/instruct any other legal Practitioner authorizing him to exercise the power and authority
hereby conferred on the Advocates whenever he may think fit to do so.

AND I/WE hereby agree to ratify whatever the Advocates or their substitute/s responsible for the result of
the said case in consequence of his absence from the Court when the said case is called up for hearing.

AND I/WE hereby agree that in the event of the whole or any part of the fees agreed by me/us to be paid to
the Advocates remaining unpaid he shall be entitled to withdraw from the prosecution of the said cause
until the same is paid.

i Accepted subject to the terms of the fee.
\jf Ty Adv.Tavinder Pal Sidhu Adv. Neetica Sharma  Adv. Shreyansh Rathi
P37 46 g S . - it
o i {o~ y R4 v e
Qizo fox Lt kil Ui Asd C
AP Singh vaini’ l‘.w Fim Mob No. a Maob Mo. 231 Mob No. B588930125 a7 v 4
9310510100 Pk ., Vikas Soni i riojeCl Direcler

(i Adv.Akshada Mujwar  Adv. Akanksha Das Adv. Shrinkhala Tiwari
il g 8890500777 Ty

/il Apelald B T et Corridor Management Unit
b.‘\ﬂfp g s biiin zesg DYes7O/2022 National Highways Authority of Incia
TRl Mob No. BE26637574 Mob Mo. 9545355646 Mob No. 9924757779 Mathura (at Faridabad‘i
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